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CRDER

X\ As per Hon'ble Shri R. Rangarajarn, Member (Admn.) I

The applicant in this OA was initially appointed
under R-2 on 04=-01-1961, He was promcted as ASTT {TTS Group-C)
w.e.f,, 18=01=-1974. Thereafter, he was promoted as TTS
_Group-B officer in the scale of pay of Rs. 650-1200/-
w.,e.f,, 30-07-1988, On his reqular promotion as TTS Group-B

officer his pay was fixed at Rs. 650/~.

2. He is compearing his pay in Group-B Service|[wath that of
oneiShri Parnjiara who is junior to the applicant in the cadre
cf TTS Group-B. Shri Panjiara wae promoted on regular basis

to Group=-B w,e.f,, 19-07;1989 and his pay fixed at Rs,.2675/-

im(fSRP The applicant submits that his seniorin in Group~-B

was shown at S51.N0.70195 where as the seniority ¢f Shri Panjii

\
stood at 51.No.:70261 and hence there is no doubt|that he is \

senior to Mr. Panjiara. It is alsc the submission of the
the applicant

applicant that even in the cadre of ASTT/is senior to :

Mr. Panjiara. Shri Panjiéra was promoted on adhpc basis j

quaﬂWf‘ ) aand He Aviins e
e de circle unitﬁfbﬂ*

earlier to the grade of Superwicer was ma

In view qf his adhoc promotion the pav of Shri Panjlars was
fixed at 5 higher stage when he was procmcted to |3roup-B e
service on regular promotion. As theapplicant +as not given
adhoc promoticon his pay was below that of Mr. Panjiara when

he was promoted regulérly in TTS GroupsB gervice. it is also

o

the cace of the applicant that he never refused| to work on

[ 2
adhoc basis ey TTS Group-B.
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3. He relies on the judgement of this Tribunal in DA,.32/94

_and batch sasce=z decided on 05-12-1994 and submits that his case

is gquarely covered by the abo&e quoted judoement. | The learned

standing counsel also submits that this case is covered by the

Batch cases referred to above.

4, | in view of the above, I follow the same directions

given in the above referred batch cases and direct| as follows:-

The applicant have to be given the pay equilal to the
pay of Shri Panjiaré aé cn the date of his regular promotion
to STT Group-B on notional basis. He is entitled menetary
benefits erom é yeérs pfidr te the daie of fiiing of this bA

i.e., from 24=-02-1993 (this CA was filed cn 24-02L1996),

5. The OA is ordered accordingly at the admission stage

itself, ©Nc costs,
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Dated : The 27th Msrch 1996,
(Dictated in Cpen Court)

ﬂééia%b.

—

- Dy- Ragid rMG)

spr

Cond -

—




